CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

-

Second Floor,

Commercial Complex,
Indiranagar,
BANGALORE~ 560 038,

Dated: T NEp 1954

APPLICATION NO: 1224 of 1994,

APPLICANTS:~ Sri.G.M.Kamble,

V/s.

RESPNDENTS :~ The Divisional Kailway Manager,

South Central Railway,Hubli and antbher.

Te
| a, A cirst Main,First Floor
L gﬁiéhggéﬁiii?éiﬁ:iﬁi‘:gcaggﬁ'ixEJg',glaiZalore-560009.~~ S
2.  The Divisional Railway Manager,Southeg Central Railway,
: Hubkli.
3 The Secretary,Ministry of Labour,Shrama Shakti Bhavan,
"" New Delhi. |
4 Sri.A.N.Venugopala Gowda,Advocate,No.8/2,Upstairs,
" R.V.Road,Eangalore-560 004.
5 Sri.M.Vasudeva Rao,Addl.Central Govt.Stng.Counsel,
" High Court Eldg,Eangalore-56C 00L.
Subject:~
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~Forwarding nf cepies of the Order-
Central Administrative

Please find enclesed herewith

Passed by the
Tribunal,Bangalare.

a copy of tha ORDER/
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cation(s) on 06-12-1994,
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE
ORIGINAL APPLICATION NUMBER 1224 OF 1994

TUESDAY, THIS THE 6TH DAY OF DECEMBER,1994.
Mr.Justice P.K.Shyamsundar, .. Vice-Chairman.

G.M.Kambie,

Ex.Khalasi, Major,

T.No.160, Machine Shop, Wheel Yard,

Railway Workshop, South Central

Railway, Hubli (now removed

from services) and residing at Ganeshpet,

Bindargi Lane, Hubli. .. Applicant.

" (By Advocate Shri M.S.Anandaramu)

V.

1. The Divisional Railway Manager,
South Central Railway, Hubli.

2. The Union of India,
represented by its Secretary,
Ministry of Labour,
Shrama Shakti Bhavan, New Delhi. .. Respondents.

(By Standing Counsel Shri A.N.Venugopala Gowda
for R-1 & Standing Counsel Shri M.V.Rao for R-2)

ORDER

Mr.Justice P.K.Shyamsundar,Vice-Chairman:-

I have heard the learned counsel for the Railways and Shri
M.Vasudeva Rao, learned Additional Standing Counsel for respon-
dent-2 in this application wherein the complaint made is that
the Government had wrongly declined to make a reference of the
applicant's grievance to the Industrial Tribunal for adjudica-
tion. It is seen from the impugned order that the Government
has turned down the request for reference to the Industrial
Tribunal on the ground that the demand was somewhat belated.
The decision on the basis of which the demand for reference
is rejected is indeed a ground which is totally within the per-

view of the Tribunal as such plenary power of refusal has to
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it and néhe‘else. I need hardly add that
o
1 also %gtend to the rejection on grounds

be exercised only by :
:
such consideration wi

. of belatedness and

i | .

;Fre S0 WEen the Industrial Tribunal does
not prescribe actuall] any period of limitation. In the circum-
applicant's demand for reference

grounds of] belatedness is clearly untenable. 1:

iew takep

‘ by this Tribunal recently in

This 1is also the @

0.A.No.1272 of 1994 Hisposed /bf. on 22-11-1994. Following the

| |

same and: also for {the reaspns mentioned hereinbefore, what

==

bplication “has’to: succeed and it

= -~ is accoréingly allo@ad. Theg:i?pugned. order :.(Annexure-A5) -of:. non

e

‘ “"becomes qlear‘is th%: this a

the Central Governmé t decliﬂgng to refer the matter to the

f

1
"

s herebyl quashed. There will now be a

Industriai Tribunal .

tral Government to refer the applicant's

direction to the Cel
! by the.Tribunal. No order as to costs.

case for adjudicati
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prder be !lsent to the Union Government for

dispute within 3 mod-hs from khe date of receipt of a copy of

this order. It will] ofcours% be open to the employer to put
| ‘:

oo forward amongst other!defencesﬁ the defence of belatedness.

» " . H 3 I -
. » ‘.,1 . - N , ‘: ! ‘ B
L& T i | Sd-
s ' ‘ f | v 2ur—~CHA LRMAT, l
r'; ! E N~
\ |
LR
|

Bangalpre Bench
Badiyaiore




. : _ Sec*md Floor, 754"
o » . o T Commercial Complex.

: - o . - Indiranagar,
BANGN (RE - 560 038.

 Gentempt_Petitien Ne.10 ef 1996 in

----f---f--- - Dated'.zol JAN }997

. ABPLICATIQN 'NO,_1 224 of 1994."

N V/S ey . )
RESPONDENTS  :Sri.L.N.Mishra,Secretary,i/e.Labeur ,New Delhi.

To. ‘

1. Sri.M.S.Anandaramu,Advecate, .
Ne.1ll, Ist Fleor,4th Cress,
R.K.Puram,S.C.Read Cress,
Opp:Moviel and Talkies.
Bangalore—9. ' ,

2. Sri.M.Vasudeva Rae,Add1.CGSC,
~High Court Bldg.Bangaloro-l.

RPN ’ ‘
. . . .

»SubJect.- Porwardmg of copies of the Orders passed by
Central Administrative Tribunal Bangalore—38. »
- =X XX
_ A cory of the Order/Stay Order/Interim Order,. -
passed by this Tribunal in the above stated applicatio(s) -
is -enclosed for mformatlon and further necessary actlon.
'l‘he Order was pronounced on’ 13‘01'1997' LA

Judicial\/Brenches.
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CENTRAL ADMINISTRATIVE TR IBUMAL
: BANGALORE BENCH, BANGALORE

. CONTEMPT PETITION NO.10/1996 IN
C.A,N023224/1994

MONDAY THIS THE THIRTEENTH DAY OF JANUARY ,1997

SHRI JUSTICE D.P. HIREMATH VICE CHAIRMAN
SHRI T.V. RAMANAN MEMBER (A )

Shri £.m, Kamble,
ex-Khalasi, Major,

T.No.168, Machine Shop,
Uheel Yard, Railvay Workshop
South Central Railuay,

Hubli (nowv removed from
service) and residing at

Ganeshpet, Bindargi Lane, .
Hublj Petitioner

(By Advocate Shri M.S. Anandaramu)
Ve

Shri L.N, Mishra,

Secretary,

Ministry of Labour,

Government of India,

Shrama Shakti Bhavan,

Neuw Delhi Respondent

(By Addl, Central Government
Standing Counsel Shri M.,V. Rag)

ORDER

A JUST ICE D,.P, HIREMATH, VICE CHAIRMAN

'Y
HBeard both the counsel ynd re,d the

R | ‘"ﬂ?aFFidavit filed by the Secretary, Ministry of
jvi;{J o t%@bour, New Delhi., He swears thst he has taken
-?; £ §(p%er as Secretary, Ministry of Labour only a
f;iimwi¥f;“ﬁ%}??gu months ago and further swears that an enguiry

:has been ordered abcut missing of the records,

to be completed within the time frame, He has

also tendered his unconditional apology abcout the
£
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. affidavit
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delay. CodLiderin

‘che contents of the

'ﬁhese proceedings.

N (D.P. HIREMATH)
VICE CHAIRMAN

Bangalore Bench

Bangalore




